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INTRODUCTION 

1, the Chairman of the Estimates Committee having been autho-
lrised by the Committee, present this Report of the Estimates Com-
mittee on actioll taken by Government on the rE'comM('ndations con-
tained in the Hundred and Twenty-eighth Report of the Estimates 

·Committee (Fourth Lok Sabha) on the Ministry of Home Affairs-
Union Territory of Andaman and Nicobar Islands. 

2. The Hundred and Twenty-eighth Report was presented to Lok 
gabha on the 20th May, 1970. Govel'~ment furnished their replies 
indicating action taken on the recommendations contained in that Re-
port on the 30th December, 1970 and 17th February, 1971, respecti-
·vely. The replies were examined by Study Group 'E' of the Esti-
mates Committee (1971-72) at their sitting held on the 2lnd July, 
1971. 

3· The draft Report was adopted by the Estimates Committee 
0(1971-72) on the 28th July, 1971. 

4. The Report has been divided into the following Chapters:-
I. Report. 

II. Recommendations which have been accepted by the Govern-
ment. 

III. Recommendations which the Committee do not desire to 
pursue in view of Government's replies. 

5. An analysis of the action taken by Government on the recom-
mendations contained in the Hundred and TWCjuty-eighth Report of 
-the Estimates Committee (Fourth Lok Sabha) is given in the Appen-
·dix. It would be observed therefrom that out of the 77 recommen-
dations made in the Report, 67 recommendations, i.e. f!7 per cent. have 
'bean accepted by the Government; the Committee do not desire to 
pursue 10 recommendations, i.e. 13 per cent. in view of Government's 
replies. 

NEW DELHI-I; 

July 29, 1971 
8ravana -fTe.93(Saka) 

(vii) 

KAMAL NATH TEWARI 
Chairman, 

Estimate.<: Committee. 



CHAPTER I 

REPORT 

The Estimates Committee are glad to observe that the reC'Ommen-
dations contained in their Hundred and Twenty-eighth Report 
(Fourth Lok Sabha) em the Ministry of Home Affairs-Union Terri-
tory of Andaman and Nicobar Islands, have been generally accepted. 
by the Government. 



CHAPTER U 

RECOMMENDATIONS WHICH HAVE BEEN ACCEPTED BY 
GOVERNMENT 

Recommendation (Sr. No.1, Para No. 1.23) 

The Committee appreciate the difficult task in handing the hostile 
tribes iln order to improve their lot. They trust that sustained efforts 
would be made by Government to preserve and develop the unique 
'tribes of these Islands keeping in view the individual requirements 
of each tribe and as the exigencies of the situation may demand. They 
would like, to suggest that the cooperation of societies established for 
the welfare of tribal people such as the Bhartiya Adim Jati Seva 
.SE\Ilgh may be songht by requesting them to send experienced social 
workers to work among these tribes for establishing doser contacts 
with them. Government may also examine the feasibili1\Y of deputing 
social anthropologists, well acquinted with the past history and cul-
tural background of these tribes to study their conditions and to sug-
gest suitable remedies for effecting improvement in their living con·· 
-ditions. 

Reply of Government 

The recommendation of the Committee has been accepted by Gov-
-ernment. 

2. In fact two representatives of the Bhartiya Adim-Jati Sevak 
Snngh are already working in Little Andaman and Strait Island with 
the Onges and the Andamanese respectively. The Andaman & Nico-
'bar Administration are also trying to obtain the services of other 
social workers willing to work in the tribal areas. 

3, A sub-station of anthropological Survey of India exists at Port 
Blair. This office is co-operating actively with the Andaman & 
Nicobar Administration in the matter of extending peaceful contacts 

2 



3 

with 'hosti1~' and 'partially hostile' tribes in the Islands. A&n officer 
of the Deptt. of Anthropology has also gone to the Islands to under-
take studies regarding Shompens. 

4. Government have framed guidelines to establish contacts with 
the Jarawas, to study their language and to be.friend them. Some 
respO\l1~e has already been noticed. A Social Anthropologist will also 
be deputed to the Islands as soon as the Administration get hold of 
some Jarawas. 

[MHA. O.M. No. 21jlj71-ANL, dated February 17, 1971] 

Recommendation (Sr. No.2, Para No. 1.26) 

The Committee note that Government are aware of the strategic 
importance of the islands. They would, however, like to point out 
that these islands sprawling over the Bay of Bengal and the Indian 
ocean have acquired further strategic importance after the withdra-
wal of British Naval forces from the Indian ocean. The Committee 
feel that establishment of a naval unit and posting of a naval officer 
will hardly meet the needs of the situatiom. As Nancowri has all the 
facilities and potential for development as a very good harbour, the 
COIllinittee re.commend the Government to examine the feasibility 
of opening a naval base at Nancowri. 

Reply of Government 

Government are fully aware of the strategic importance of these 
islands and accept the principle underlying the recommendation made 
by the Committee. 

[MHA. O.M. No. 21jlj71-ANL. dated Februclrj 17, 1971] 

Recommendation (Sr. No. a, Para No. 1.31) 

The Committee are glad to note that the Government are taking 
action to improve the dilapidated condition of the Cellular Jail in the 
Andaman Island. They also hope that early decision will be taken 
by the Government in regard to its maintenance as a National monu-
ment to commemorate the sufferings undertaken and sacrifices made 
by hundreds of the freedom-fighters of India in the Jail. 

Reply of Government 

It has been decided to preserve the Central Tower and the existing 
three wings of the Cellular Jail as a national mClnument. 

[MHA. O.M· No. 21/1/71-ANL, dated February 17, 1971] 
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Recommendation (Sr. No.4, Para No. 1.33) 

The Committee hope that Government would raise a suitable 
monument at Port Blair to commemor.:.te the visit of Netaji Subash 
Chandra Bose to these Islands, as early as possible. 

Reply o{ Government 

It has been decided to erect a statue of Netaji Bubhas Chandra 
Bose at Port Blair. The. details are being worked out in consultation 
with Lalit Kala Akademi. 

[l\lHA. O.M. No. 21/1/7I-ANL, dated February 17, 1971] 

Recommendation (Sr. No.5, Para No. 2.6) 

During their tour to these islands, the Committee vi-ited a num-
ber of islands both in the Andaman and Nicobars and it was observed 
that 0) all the islands are scattered ove.r a large area with Long 
stretches of high seas in between, (ii) the population is also rapidly 
incrQasing with the execution of developmental scheme.s in these is-
lands for the resettlement of refugees from East Pakistan, etc. and 
(iii) means of communication being scarce in these islands as com-
pared to the mainland. Keeping in view these factors, the Committee 
would like Government to consider delegating more powers to the 
Additional Deputy Commissioner at Car Nicobar and the Assistant 
Commissioner at Nancowri, without affecting the existing sct up, 
to enable them to take independetnt and quick decisions in the inte-
rest of smeoth administraton of these islands. -

Reply of Government 

The recommendation of the Committee has been accepted and 
action is being taken accordingly. 

rMHA. C.M. No. 21jlj71-ANL, dated Fehrl'ory 17, 1971] 

Recorumendation (Sr. No.6, Para No. 2.8) 

The Development Commissioner-cum-Development Secretary is 
designated as Secretary to the Chief Commissioner, similarly other 
SecrE'taries have been designated as Secrearies to the Chief Com-
missioner. The Committee feel that this is an anomalous position and 
all the Secretaries should be redesignated as Secretaries to the Anda-
man and Nicobar Administration. 
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Reply of Government 

The, recommendation of the Committee has been accepted and the 
needful has been done. 

[MHA. O.M. No. 21/1/71-ANL, dated Ft'bru:lIY 17, 1971] 

Recommendation (Sr. No.7, Para No. 2.17) 

The Committee notE:" that the Chief Commissioner exelcisc; all 
the necessary financial and administrative powers which have been 
delegated to him by the Central Government from time to time re-
.,garding incurring of expenditure, appropriation and re-appropria-
tion of funds, public works, purchase of stores, conditions of :'(,fvice 

-of employees etc. etc. in respect of departments and office5 in the 
Union Territory of Andaman and Nicobar Islands. Matters which 
are not covered by the delegated powers have to be referred to the 
Central Government for approval and orders. The Committee 
would like Government to review periodically the position with a 
view to see that the powers delegated to the Chief Commissioner 
are adequate to meet the day-to-day requirements of the Adminis-
tration to maintain the tempo of developmental activities and their 
'speedy executiQlll and that they cater to the needs of the people,. 

Reply of Government 

The recommendation of the Committee has been noted for taking 
.appropriate action. 

[M.H.A. 0 M. No. 21/61/70-ANL. dated 30th Dec .. 1970]. 

Rel~ommendation (Sr. No.9, Para No. 2.32) 

Ti,e Committee agrees with the finding of the Administrative Re-
forms Commission Study Team that there is a conSiderable over-
staffing in the Chief Commissioner's Secretariat and the District 
Administration. The Committee feel that the work study done in 
the main office of the Chief Commissioner as early as in 1964 has 

-become out of date. They 'need hardly stress the utility and neces-
sity of the wc-rk study afresh to lay -down norms and quantum of 
output of work expected of every person to enable the Administra-
tion to fix staff strength commensurate with the volume of work and 
population. They would, there,fore, urge upon the Government to 
-undertake the work study at the various levels at BIn early date. 

;' 
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Reply of Government 

A Team of officers from the Staff Inspection Unit of the Ministry 
of Finance is proposed to be deputed to undertake the work study 
of the Chief Commissioner's Secretariat and basic data are being· 
collected. 

2. The work relating to assessment of work-load and require-
ment of staff in the various offices utnder the Andaman and Nicobal' 
Administration has been taken up by the Study Cel] (;f the Chief 
Commissioner's Secretariat which started functioning w.e.f. 16-4-
1970. 

[M.H.A. O.M. No. 21/61/70-ANL dated ~Oth Dec., 1970]. 

Rt"commendation (Sr. No. 10, Para No. 2.36) 

The Committee note that there is a wide gap between the reve-
nue and expenditure. They trust that tha affairs of the Muncipal 
Board will be managed efficiently and economically so far as the 
budget gap is concerned. The Committee are of the opinion that 
with more and more developmental activities in these islands, the 
econGmic position is bound to improve and enable the Muncipal 
Board to raise their resources. 

Reply of Government 

This has been noted. The Municipal Board has been asked to· 
improve its resources and their efforts will be watched. 

[MHA O.M. No. 21/61/7O-ANL, dated 30th December, 1970]. 

Recommendation (Sr. No. 11, Para No. 2.49) 

The Committee note that both the Advisory Committee are 
functioning well and that it has been decided that one of the meet-
ings of the Home Minister's Advisory Committee will be held in the' 
Island from time to time. 

Reply of Government 

This has been noted. 

fM.H.A. O.M. No. 21/61/70-ANL, dated 30th Dec .• 1970). 
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Recommendation (Sr. No. 12, Para No. 2.50) 

The Committee recommend that the Chief Commissioner's Ad-
visory Committee should be made broad-based by giving adequate> 
representations to various interests in the islands so that it would 
be able to reflect the hopes and feelings of the people more effec-
tively. It is therefore, necessary that the CQrlstitution of the Ad-
visory Committee be changed so as to increase its membership and 
give it more powers to make its deliberations more fruitful. 

Reply of Government 

The recommendation of the Committee regarding enlargement of 
the composition of the Advisory Committee is acceptable to Gov-
ernment and will be implemented when the Advisory Committee 
for 1971-72 is cCinstituted. 

2. As regards giving more powers to the Advisory Committee, 
instructions will be issued to the Administration to ensure that aU 
important matters are adequately examined in the Committee and. 
that Committee's recommendations are given full weight. 

[MHA O.M. No. 21/61/70-ANL, dated 30th December, 1970]. 

Recommendation (Sr. No. 13, Para No. 2.5%) 

The Committee recommend that the A'nnual General Adminis-
tration Report of the Andaman and Nicobar Islands should be more 
exhaustive and give uptodate information of the various activities 
of the Administration. The Report should be printed and laid on 
the Table of Lok Sabha before the Demand for Grants of Home Min-
istry come up for discussion in the House. 

Reply of Government 

This has been noted for compliance and Andamans Administra-
tion has been instructed to take appropriate action in time. 

[M.H.A. O.M. No. 21 !61170-ANL, dated 30th December 1970J 

Recommendation (Sr. No. 14, Para No. 3.,9) 

The Committee regret to note that the percentage (If variations 
both between the original and revised estimates and the revised' 
estimates and actual expenditure incurred under rrost of the 
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sub-heads of revenue and capital grants is quite high. It is 
surprising that these variations have been showing an upward 
trend during the last three years. This underlines the need for pre-
paring the Budget with care and on realistic basis. 

Reply of Government 

The recommendation of the Committee has been noted. 

[M.H.A. O.M. No. 21/61/70-ANL, dated ~Oth Dec .. 1970]. 

Recommendation (Sr. No. 16, Para No. 4.15) 

The Committee suggest that the Central Forestry Wi'ng should 
chalk-out an integrated plan for the systematic development of 
forests in these Islands by promoting infra-structure i.e. improved 
communications, modern logging equipments and other techniques 
in forest operations etc. on the one hand and by introducing planta-
tions of suitable economic and industrial species and bringing the 
forest area under scientific management after proper survey demar-
cation and enumeration of forests on the other. The Committee tnlst 
that for a loong-term venture like Forestray, Government would en-
sure suitable ways and means to be adopted to make valuable ade-
quate funds perenially which in turn would ensure sustained deve-
lopment of forests in the>e Islands. The timber extraction should 
,also be organised in a business like manner so as to avoid waste and 
ensure economy, efficiency and fair return. 

Reply of Government 

This has been accepted. 

Incidentally it may be pointed out that as indicated in reply to 
Sl. No. 15, para 4:14, the Government have decided to send a "Study 
'Team of Experts" to examine and suggest rational methods for 
determination of royalty on the departmental extraction of timber, 
to comider the question of price-fixation, etc. Besides, another 
Team of officers is also proposed to be deputed to Andamans simul-
tane~usly to study silviculture, logging and utilisation to prepare an 
integrated plan for working the forests of these I~lands an modern 
lines by promotion of infra-structure like improved communication, 
'Use of modern logging techniques, etc. The ~urvey and demal'caticm 
of the forest areas in the Andaman Islands has also been undertaken 
as a separate Sch£'me under the Fourth Five Year Plan. 

[M.H.A. O.M. No. 21/1/71-ANL, dated .February 17, 1971] 
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Recommendation (Sr. No. Ut, Para No. 4:.%9) 

The Committee hope that in view of the heavy rains in these 
Islands and the soil being susceptible to erosion, the Administration 
will take sUitable precautionery measures to avoid soil erosion in 
the process of execution of the new schemes for reclamation and 
rehabilitation of forest areelS which are at present under the consi-
deration of the Government 'Of India. 

Reply of Government 

This has been noted. 

[MHA C.M. No. 21/61/7O-ANL, dated 30th December, 1970]. 

Recommendation (Sr. No. 20, Para No. 4.33) 

The Committee not that the ornamental timber constitutes 'Only 
5 per cent of the forest and hence exploitation of only this Umber 
is limited but in view of the fact that it sells at a profit,as admitted 
by the Inspector General 'Of Forests, every effort should be made to 
extract as much ornamental timber as possible to encourage develop-
ment of good handicrafts in the interest of economic development 
'Of those islands. 

Reply of Government 

This has been noted. 

[MHA 0;. M. No. 21161170-ANL, dated the 30th December, 1970]. -
RecttmmendsHon (Sr. No. 21, Para No. 5.t8) 

The Committee need hardly emphasise that the economic growth 
and prosperity of the Andaman and Nicobar Islands to a large extent 
depends mainly 'on its ability to incr~ase the agricultural production. 
Considering the vast potential of the islands, the present State of 
development in the field of agriculture can hardly be regarded as 
adequate. The Committee feel that prosepects for agricultural 
development in these Islands are very bright both in the nature of 
intensive exploitation of the existing lands by organising appropriate 
inputs as well as bringing fresh areas under cultivation by the clear-
ance of forests. 

'Reply of Government 

Noted. A Central Team of Agricultural Experts an Development 
of Agriculture in Andaman and Nicobar Islands visited the Islands 
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and has submitted their Report which will be kept in view in draw-
ing up agricultural development plans. 

[MHA O. M. No. 21161170-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 22, Para No. 5.19) 

The Committee are, however, glad to note that the Administration 
has put 'Self-sufficiency in rice, pulses, vegetables etc.' as their target. 
'fhey hope that concerted efforts will be made towards achievin,g 
the same. 

Reply of Government 

Has been noted for compliance. 

[MHA O.M. No. 21/61/7O-ANL, dated 30th December, 1970]. 

Recommendation (Sr. No. 23, Para No. 5.34) 

The Committee are of the view that if any clearance of forests 
on a wide scale is done, it would lead to erosion. These areas are 
susceptible to erosion and soil-washing takes place quickly and 
hence clearance of forests, for any purpose, has to be done very 
cautiously. 

Reply of Government 

This has been noted. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 24, Para No. 5.35) 

The Committee are, at the same time, unhappy to note that the 
small-scale demonstration work in soil conservation has yet to be 
followed up by organised soil conservation programme on full-scale. 
The Committee are of the opinion that the provision of loan for 
implementing soil conservation programme on an individual basis 
in each cultivator's small holding will not serve the purpose in view. 
This will require technical assistance, side by side, to help the cul-
tivator to understand the technique behind it. A comprehentive 
programme of soil conservation is urgently called for. 

Reply of Governmt*wt 

This has been noted. 

The Central Team of Agricultural Experts which visited these 
Islands considered this aspect and their report is being examined. 

[M.H.A. O:M. No. 21/61/70-ANL, dated the 30th December, 1970]. 
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Recommendation (Sr. No. 25, Para No. 5.53) 

The Committee are unhappy to note that Government have 
undertaken a development programme for fisheries without under-
taking any survey so far to assess the potentiality of fisheries in the 
seas around these Islands. They need hardly stress that a survey 
is an essential pre-requisite of any development programme that 
may be envisaged in this regard particularly with a view to see its 
economic and commercial viability. The Committee would there-
fore urge that survey to assess the potentiality of development of 
fisheries around the Islands may be undertaken as expeditiously as 
possible. 

Reply of Government 

A scheme. for development of Deep Sea Survey Unit at Port Blair 
has ben included in the 4th Plan. The Unit is expected to be set 
up during the current year . 

. [MHA O.M. No. 21/61/7O-ANL, dated 30th December, 1970]. 

Recommendation (Sr. No. 26, Para No. 5.54) 

The Committee regret to note that the Fishermen Cooperatives 
are suffering largely due to lack of leadership amongst the members 
who are unaware of the cooperative principles on which the move-
ment is to be led to progress. The statement of the Administration 
that they hove no adequate know-how for this work either, is rather 
surprising. The Committee feel that guidance could have been 
sought by the Administration in this respect from the Ministry of 
Food, Agriculture, Cooperation and Community Development so 
that the Fishennen Cooperatives could have made some progress 
in achieving the aims for which they were established. The Com-
mittee hope that necessary steps will now be taken in this regard 
to boost up the cooperative movement in these Islands. 

Reply of Govemment 

The recommendation that steps should be taken to stimuhlte and 
organize the cooperative movement in the field of fisheries in the 
Islands is accepted. A review of the position will be made by the 
Ministry of Food, Agriculture, Community Development and Co-
operation in consultation with Andaman Administration and suitable 
programme framed. 

[MHA O. M. No. 2116] 170.ANL, dated the 30th December, 1970]. 
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Recenunendation (Sr. Ne. 27, Pua No. 5.55) 

The Committee are glad to learn that Government have started 
a training scheme to train the local fishermen in modern methods 
of fishing. .They, however, recommend that a regular training 
centre may be opened and an in-training syllabus may be drawn up 
for this purpose. Apart from sending people for training in the 
Central Institute of Fisheries at Ernakulam, they would suggest that 
the services 'Of trained teachers from that Institute may be reqUisi-
tioned to train the people in the proposed training centre. 

Reply of Government 

A scheme for opening a training Centre in the fisheries sector 
has been included in the 4th Plan. It is proposed to send a depart-
mental employee for next course of Teachers' training in fisheries 
at C.entral Institute of Fisheries Operatives, Ernakulam. 

[MHA O. M. No. 21\61170-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 28, Para No. 5.56) 

The Committee also recommend that immediate effective steps 
should be taken to induct mechanised fishing boats with modern 
fishing gear and the existing vaccum in the technical know-how 
should be removed as early as possible so that the landings of fish in 
these islands might increase considerably. Efforts should also be 
made to develop deep sea fishing. They would also suggest that 
arrangements 'may also be made for giving publicity in improved 
practices, fishing gear and aquipments etc. by holding fairs :md 
exhibitions from time to time. 

Reply of Government 

1. Twenty mechanised fishing boats (30' and 36') are expected 
to be received by the Andaman and Nicobar Administration by the 
end of 1971. 

2. For deep sea fishing, an exploratory survey unit is propo£ed 
to be established in the immediate future. 

3. Suggestion of the committee regarding publicity have been 
noted and will be implemented. 

[M.H.A. O.M. No. 21/61/70-ANL. dated the 30th December, 1970]. 

Recommendation (Sr. No. 29, Para No. 5.57) 

They W'Ould also suggest that a repair workshop mav be opened 
in a: &uitable central 'PlacP. in the Islands to· undertake minor repairs 
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of mechanised boats etc. to save time and money in sending them to . 
workshops in the mainland. 

Reply of Government 

The recommendation has been noted and is being examined. 
Provision has been made under the Accelerated Development Pro-
gramme for three workshop at various centres. Detailed plans for 
th workshops have been furnished to the Andaman and Nicobar 
t\dministration. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 38, Para No. 5.62) 

The Committee are of the opinion that coffee cultivation may be 
encouraged on a SomalI scale for local consumption, whiJ.te schemes 
may be formulated for boosting the plantation of fruits which are 
of prerennial nature, on improved technique introduction in their 
management, to obtain better and quick increases in yields. 

Reply of Governmeat 

This has been noted for conpliance. 

[M.H.A. O.M. No. 21/6J/70-ANL. dated the 30th December, 1970]. 

Recommendation (Sr. No. 31, Para No. 5.63) 

The Committee feel that great effort is needed to make these 
Islands self-sufficient in vegetables. The cultivators have to be cn-
couraged, given technical assistance, monetary help, supply of good 
quality high yielding varieties of seeds and sufficient quality of fer-
tiliers together with requisite quamtity of insecticides and pesticides 
to control the diseases. 

Reply of Govemment 

this has been noted. 

2. It has been decided to extend the area of cultivation by an-
other 200 hectares during the 4th Plan period. 

3. The main problem being faced is the manace of the Giant 
African Snail during the rainy season. 

4. Commonwealth Institute of Biological Control, Bangalore 
Centre has been requested to depute its Entomologist in-charge to 
visit the Islands and advise the Andaman and Nicobar AdmlnistTa-
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menace. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

ReeommendatioD (Sr. No. 32, Para No. 5.79) 

The Committee regret to note that these Islands are facing acute 
scarcity of milk for a long time and nothing could be done for want 
of cattle carrier. In view of the fact that milk is a "must" for a 
balanced diet, the Committee strongly feel that there is need for a 
crash programme for cattle and dairy development which will ha\'e 
a substantial impact on milk production so that the minimum re-
quirement of milk per capita may be achieved as early as possible. 
The Committee consider that the grading up of cow and thereby 
raising the milk yield is a necessity and, therefore, they hope that 
the programme for starting a composite farm will be undertaken 
by Government at an early date. 

Reply of Government 

The recommendation is accepted. The problem of cattle carrier 
has been solved for the time being by installing cattle-pens in M.V. 
'Nicobar'. 137 milch animals have already been brought to the 
islands and about 321 more are proposed to be brought during the 
current year. In addition, eighty milch animals under the Normal 
Area Development programme will also be brought for ~upply to the 
needy and deserving persons. 

2. It is proposed to set up a Composite Livestock Farm under 
the Accelerated Development Programme at Little Andaman. Pre-
liminary work in connection with the establishment of the farm 
is expected to be started next year. 

3. It is proposed 00 intensify cattle development activities during 
the Fourth Plan period by establishing four more Key Village Units 
in South Andaman and five such units in North and Middle Anda-
man. 

[lVI.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 33, Para No. 5.85) 

The Committee note that the requirement of plough cattle of all 
the settlers from 1949 to 1961 were fully met but after 1960 there 
has been a paucity of plough animals in these islands and it has not 
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been possible to import these work animals from the mamland. The 
Committee need hardly stress the indispensability of these work 
animals in agriculture. withoout which it will be impossible to make 
any progress in this field. They, therefore, recommend that every 
effort should be made by the Administration to provide at least a 
pair of plough animals to each family as early as possible. 

Reply of Government 

The recommendation is accepted. Out of 555 families being 
resettled under the Special Areas Development Programme, 480 
families have already been able to purchase plough animals out of 
the loan assistance given to them and the remaining 75 families will 
purchase the same in due course. Subsidy is granted 'On the total 
cost of plough cattle incurred by the settlers including the cost on 
transportation and other incidental charges from mainland port to 
the port of unloading. Free deck/bunk passage is also allowed from 
mainland port to Port Blair at the rate of one passage for escorting 
five dry animals. 

[M.H.A. O.M. No. 21/61/7O-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 34, Para No. 5.88) 

The Committee are unhappy to note that instead of taking steps 
to avoid recurring losses in running a poultry farm, it was closed 
down. As the poultry provides a source of rich protein for improv-
ing the levels of nutrition and is also helpful in giving gainful em-
ployment to people both in rural and urban areas, the Committee 
would urge that the preliminary report of the Poultry Development 
Officer should be examined early and a proper t>rogramme drawn 
up so that people of these Islands could take up poultry farming as 
a subsidiary occupation. 

Reply of Government 

The recommendation is accepted. It is proposed to set up n 
poultry farm under the Accelerated Development Programme. A 
scheme for development of poultry farming has also been included 
in the Fourth Plan. During the current year the scheme envisages 
distribution of 100 exotic male birds and two thousand hatching 
eggs at subsidised rate&'. It is also proposed to supply 30 units of 
10 hens and 2 cocks each at subsidised rates and 12 units of 4 duck" 
and one drake at subsidised rates. 

(M.RA. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 
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Recommendation (Sr. No. 35, Para No. 5..92) 

The Committee r~lise t~e difficulty of the agriculturists in re-
gard to damage being done by the wild animals. They feel that to 
meet this me~e, there should be cooperative endeavour by the 
cultivators ~d Government. They would, however, like Govern-
ment to draw up a scheme to meet this menace in conjunction with 
the cultivators and extend all possibl~ tlssistance to the cultivat'~rs 
in this regard. 

Reply of Government 

There recommendation has been noted and the Administration 
will do everything possible to meet this menace in consultati'on with 
people concemed. 

[M.H.A. O.M. No. 21/61/7O-ANL, dated the 30th December, 1970]. 

Bee~en."o" (S«. No. 36, fal'a No. 6.18) 

The Committee are distressed to find that the Andaman and Nico-
bar Administration has been involved in a series of litigation with 
Akoojee J adwat & Company on account of which Government can-
not proceed with their plans to improve the lot of the Nicobarese 
and save them from economic exploitation. 

Reply of Government 
" 

This has been nooted. 

(MHA. O. M. No. 21!61!70-ANL, dated the 30th December, 1970) 

Recommendation (Sr. No. 37, Para No. 6.32) 

The Committee note that the existing wood based industries have 
come up with reference to the availability of timber on sustained 
basis. The Andaman forests are rich in plywood and matchwood 
species but so far only three plywood factories, all in the private 
sactol', have been established at Bambooftat near Port Blair (Sou,th 
Andaman), Long Island (Middle Andaman). and Bakultale (Middle 
~daman) . The only other wood based industry, at present, is the 
match-splint factory at Port Blair. There are some sm~l1 saw mills 
in addition to the Chatham Saw Mill. There is a v~st scope for sett-
ing, up of several wood based industries in the Little Anciamans and 
Great Nicobar. The forests in Little AndaJJlan are extremely rich 
in c:ii,fferent species 'Of commercial timber and can easily support a 
complex of wood based industries on a sustained basis. 
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Reply of Govenunent 

The recommendation of the Committee is noted. Necessary 
action is in progress to examine the feasibility of setting up wooel-
based tndustries in the Islands. / 

LM.H.A. O.M. No. 21/61/7~ANL, dated the 30th December, 1910]. 

Recommendation (Sr. No. 38, Para No. 6.33) 

The Committee are unhappy to note that in sp,ite of all abundant 
natural resources no serious thinking has so far been done to deve-
lop the forest based as also cottage industries in these I~lands. The 
Committee consider that forest-based industries can be effectively 
developed to provide employment to the people in the rural areas 
which are located close to the forests. They recommend that a phas-
ed programme should be drawn up to develop the forest based indus-
tries as also cottage industries keeping in view the recommendations 
made by the Inter-Department Team on Accelerated Development 
programme for Andarnan and Nicobar Islands and the programme 
may be implemented as per Schedule drawn up for that purpose. 

Reply of Government 

This has been noted for compUance. 

[M.H.A. O.M. No. 21/1/71-ANL, dated February 17, 1971) 

Recommendation (Sr. No. 39, Para No. 6.34) 

The Committee are not happy about the performance of Saw 
Mills, particularly the Saw Mill at Cbatham. They would like to 
endorse the recommendations of the Public Accounts Committ.ee con-
tained in their Seventy-fourth and Ninety-sixth Reports (Fourth 
Lok Sabha) about the working 'Of these Saw Mills and expect Gov-
ernment to take concerted remedial measures to tone up their work-
ing. _,. 

Reply of Government 

Noted. The recommendations of the Public ACCQWlts Committee 
as contained in their 74th and 96th Reports (Fourth Lok Sabha) 
about the working of the Saw Mills, and adoption of concerted re-
medial measures to tone up their working are under consideration 
of Government. 

[M.II.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970). 
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Recommendation (Sr. No. 40, Para No. 6.37) 

The Committee hope that every effort will be made to achieve the 
targets fixed for the full operational period of 1<1 years to bring 6000 
acres under the Rubber Plantation so that the Project may yield the 
desired return and at the same time provide employment to the pro-
posed 100 or more repatriate families from Ceylon 

Reply of Government 

The WOrKIng plan for the Katchal Project and the areas to be 
brought under rubber every year are being finalised and every effort 
will be made to achieve the targets fixed. The 6000 acres of rubber 
in Katchal are expected to offer regular employment to about 2,000 
persons and it is proposed to settle about 1,000 families of Ceylon 
repatriatts under the said Project. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Re('ommendation (Sr. No. 41, Para No. 6040) 

The Committee note with concern that although Coconut and 
Arecanut are the mainstay of the economy of these Islands, yet there 
is no open market for these commodities., The representatives of the 
tribal people should be encouraged to visit the mainland to find :1 

better market and thereby procure better price for their goods. The 
Committee would like Government t6' draw up a phased programme 
to achieve the desired goal, at an e~rly date as it affects the econo-
mic growth of the triballl. 

Reply of Government 

Agricultural Marketing Adviser has been asked to visit the Is-
lands and look into the question. He proposes to make the visit in 
January, 1971. 

" [M.H.A. O.M. No. '21/61/7O-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 42, Para No. 6.51) 

The Committee hore that Government will take all possible steps 
to enC!ourage the settle' cultivators to clear the hiliy areas allotted to 
them Mr arecanut plantation so that the Arecanut Development Sche-
mE' maY' get momentum. 

Reply of Government 

This has been noted for compliance. 
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2. A scheme to grant financial assistance to settler-cultivaiors for 
raising arecanut plantation on scientific lines is proposed to be taken 
up during the Fourth Five Year Plan. 

[M.B.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 43, Para No. 6.52) 

The Committee note that a pilot scheme has also been drawn up 
for implementation during 1970-71 which envisages developing horti-
cultural and plantation crops (including arecanut) in cultivators 
holdings in compact units of five acres each. 1'hf' cOM!".1ittce, how-
ever, feel that the success of such schemes depends much on the in-
terest tRken by the officers who implement thc~m. 

Reply of Government 

This has been noted for compliance. 

[M.ll.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 44, Para No. 6.55) 

The Committee would recommend that the Indian Tourist Deve-
loping Corporation should be asked to develop facilities for the In-
dian Tourists. The Department of Tourism should also take active 
interest in development of tourism in these islands. The work may 
be coordinated by a 'Tourist Cell' in the Andaman and Nicobar Ad-
ministration. They also feel that in order to attract tourists at least 
from the mainland, tourist literature should be brought out from the 
from time to time and given due publicity in t.he mainland through 
Department of Tourism. A short documentary film showing the 
various tourist spots, historical monuments and memorials such as 
Gellulow Jail, life of t.he tribals, etc. may be produced and shown in 
big cities of the country with a view to attract tourists to these Is-
lands. 

Reply of Government 

The recommendation is accepted in prinCiple by the Government. 

Steps will be taken to develop tourism in the Islands for Indian.: 
!\:\It'~.'q. 'I' 

(MHA. a.M. No. 2111171-ANL, dated February 17, 1971). 

Recommendation (Sr. No. 45, Para No. 6.56) .1 

The Committee also suggest that Government may consfder the 
feasibility of throwing open to foreign tourists certain Dart!;· of An-
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daman and Nicobar Islands where a security reasons so permit. 

Reply of Government 

The recommendation is noted and is being examined. 

[M.H.A. O.M. No. 21/61/70-ANL dated 30th Dec., 1970]-

Recommendation (Sr. No. 46, Para No. 6.59) 

The Committee hope that the Oil and Natural Gas Commission 
and Geological Survey of India will continue their investigations 
more vigorously so that oil and natural gas and other valuable mine-
rals could be located to the economic advantage of the ('oOuntry. 

Reply of Government 

This has been noted, and action is already being taken. 

[M.H.A. O.M. No. 21/61/7Q...ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 47, Para No. 6.67) 

The Committee need hardly stress the importance of expediting 
construction of additional tankage for P.O.L. Depot at Port Blair for 
civil use because it would be mainly the devalopmental work which 
would suffer if adequate arrangements do not exist for the supply 
of p~trol and oil as these play a vital role in the economic develop-
meAt of the region as also they are used by heavy vehicles for trans-
port of the products etc. The Committee hope that every effort will 
be made to complete this project within the target period of two 
years. 

Reply of Government 

This has been noted and action is accordingly being taken. 

[M.H.A. O.M. No. 21/61/7O-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 48, Para No. 6.72) 

The Committee hope that a fresh survey of the location and 
growth of the industrial units will be undertaken at an appropriate 
time to see whether the Employees State Insurance Scheme can be 
economically introduced in these Islands. 

Reply &f GoVenlmeRt 

The recommendation is accepted and steps are being initiated by 
Er,Qploy(!os' State Insurance Corporation for fresh survey. 

1M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 
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Recomm.,ndation (Sr. No. 4t, Para No. 6.74) 

. 'The Committee hope that prompt action will be taken by Gov-
ernment to see that all the eligible establishments are ('ovt"red by 
the Employees' Provident Fund Scheme, as early as possible. 

Reply of Government 

In the Andaman & Nicobar Islands, 23 esta':lHshments with about 
3,000 subscribers are already covered under the Employees' Provi-
dent F'und Act, 1952. Instruction have been issued by Central Pro-
vident Fund Comissioner for taking prompt action to cover the re-
maining eligible establihments, if any. under the Act and the Scheme 
framed tht"reunder. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 50, Para No. 7.3) 

The Committee feel that this is not such a difficult problem which 
cannot be solved to avoid unnecessary inconvenience to the passen-
gers going by air from one part of the country to another wlthout 
going through a cumbersome procedure of obtainin,! Pass Ports. They 
:;uggested that some serious re-thinking is necessary in this connec-
tion to remove the genuine difficulty of the air passengers. 

Reply of Government 

It has been decided that short-term passports under section 7 of 
the Passport Act on the basis of sworn affidavits from the applicants 
should be issued immediately and the police verification carried out 
thereafter. For the second time if the police verification has already 
been finished and there is nothing adverse tlgainst the applicants, 
paf>sports are to be extended for normal period. The question of 
issued of a special passport to facilitate travel between the Andaman 
and Nicobar Islands and the mainland on reduced fee is being exa-
mined. 

Efforts will also be made to operate a direct flight to Port Blair 
as early as possible. 

[M.H.A. O.M. No. 21/61/70-ANL. dated the 30th December, 1970]. 

Recommendation (Sr. No. 51, Para No. 7.6) 

Keeping in view the necessity of rapid economic devr.lopment of 
these islands as also their strategic importance, the Committee re-
commend that a phased programme for the development of the air 
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services between the mainland and these islands and inter-island 
should be chalked out inter alia the development of the present run-
way of the Port Blair Airport, which is not in good condition at pre-
sent and is unsuitable to receive bigger planes, shOUld be under-
taken, as early as possible. 

Reply of Government 

The recommendation has been accepted by Government. Action 
is being taken to construct airstrips at two more places for adminis-
trative needs. 

The Port Blair airfield is capable of taking VISCOUNTS which 
are at present being used by the Indian Airlines on this route. 
Further strengthening of this airfield will be examined in due course 
when Indian Airlines decide to use bigger aircraft on this route. 

[M.H.A. O.M. No. 21/1/71-ANL, dated February 17, 1971]. 

Recommendation (Sr. No. 52, Para No. 7.11) 

The Committee feel that Visakhapatnam port is a point which is 
likely to cater to the large number of passengers and goods. They 
would therefore like the Government to consider the feasibility of 
Andaman Passenger Ships touching Visakhapatnam to cater to the 
needs 'of those persons who live 200-300 miles away from Madras 
and have to travel either to Madras or Calcutta to catch the ships 
for going to Port Blair and vice-versa. 

Reply of Government 

The recommendation has been examined in consultation with the 
Shipping Corporation of India. As sUbstantial porti'On of earnings 
from the existing passenger ships constitute freight earned on 
cargoes from and to Calcutta and Madras. a detailed survey of the 
expected m'Ovement of both passengers and cargo to and from 
Vishakhapatnam would have to be carried out before a final decision 
could be taken in the matter. This survey is being undertaken. 

[M.H.A. O.M. No. 21/Bl/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 53, Para No. 7.13) 

The Committee do not appreciate the pOint raised by the Shipp-
ing Corporation of India for reimbursement of the losses suffered 
by them in running the Passenger Shipping service from the main-
land to these islands and vice-versa. Keeping in viE'\'': tre v~tul 
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need of expeditious economic development of these islands in the 
context of overall national development, the Committee feel that 
the Shipping Corporation, which is making profits 'On other routes, 
should not grudge adjusting losses on this side. The Committee 
feel that in view of the fact that the Ministry of Home Affairs is in 
'Overall charge of the Administration of these islands, Government 
may consider bearing certain portion of the losses involved by way 
of subsidy. The Committee also suggest that every endeavour 
should be made to reduce these l'Osses by operating the shipping ser-
vices more economically and efficiently. 

Reply of Government 

This has been noted. 

The whole question of economic running of the shipping services 
for Andaman & Nicobar Islands is being examined in detail by a 
Study Group consisting of representatives of various Ministries and 
Departments concerned. 

[M.H.A. n.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendati. (Sr. No. 54, Para No. 7.18) 

The Committee are of the opinion that lack of proper inter-
island communication facilities is the biggest handicap in the way of 
development. This can be removed if more jetties and harbours 
are constructed and more ships both passenger and cargo) are 
pressed into service as quickly as possible. 

Reply of Government 

This has been noted. 

A special organisation 'Andaman Harbour Works' has been set 
up for speedy execution of jetties and other harbour facilities in 
all important islands. A Study Group has been set up to review and 
assess the requirements of traffic in the Islands. 

[M.H.A. n.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 55, Para No. 7.19) 

The Committee hope that Government would be able to adhere 
to the target date of March, 1974 for completing all the works which 
have been sanctioned in the Fourth Plan in regard to the construc-
tion of harbours and jetties so that the economic development o~ 
these islands gets momentum and alround progress is made rapidly. 
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Reply of Government 

All possible efforts are being made to adhere to the target date. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 56, Para No. 7.25) 

The Committee hope that with the increase in the number of 
Divisions from 2 to 8 in 1969, acquiring 58 lakhs worth of road build-
ing equipment and accelerated priority since 1968-69. the Administra-
tion will be able to achieve the target and complete construction of 
287 Kilometors of roads which are supposed to be very vital in the 
economic development 'of these Islands. 

Reply of Govemment 

This has been noted and all efforts are being made to achieve the 
target of 239 Kms. in the Fourth rive Year Plan. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (81". No. 57, Para No. 8.7) 

The Committee note that the various schemes for the re-settle-
ment of uprooted migrant families from East Pakistan in the various 
Islands of Andaman and Nicobar groups of Islands are beign imple-
mented but the problem is huge and complicated which requires 
constant watch to maintain a steady progress. Although various 
schemes are progressing simultaneously yet much has to be done. 
They, however, feel that the various rehabilitation schemes could 
have made more rapid progress had there been closer coordination 
to implement the accelerated development programmes in these 
Islands. 

Reply of Government 

This has been noted for compliance. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 60, Para No. 8.16) 

The Committee are happy to note that in selecting ex-service-
men for resettlement in these Islands, territorial considerations arc 
not taken into account. They, howev~r, note that it is a pilot scheme 
and Government are trying to make it a sUCCess. The committee 
expect Government to give due consideration, for resettlement 
in tehse Islands, to the requests from ex-servicemen from all 
parts of the country. 
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Reply of :Governmeat 

This has been noted. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 63, Para No . .t.t6) 

The Co~ittee .. are glad to learn that Scit;nce class(tS will ~e 
started in early 1971. They hope that Government would be able 
to adller to the t4ne schedule by taking all preliminary step~ re-
quirf3d to open the Science cla~ses. 

Reply of Govemment 

This has been noted. Necessary steps are being taken. 

(M.H.A. O.M. No. 21/61/7Q..ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 85, Para No .•. 21) 

The Committee are not happy to note th,t in one of the schools 
teaching was conducted in Hindi in Roman Script. - They would li~e 
Government to adopt a uniform policy in regard to the media of 
instructions in all the schools. 

Reply of Government 

In all schools under the Andaman & Nicobar Administration, 
Hindi is taught in Devnagri script. Even in the Nicobar Group of 
Islands, where perh~ps the instance of some ~ribal teachers using 
Roman script might have been observed, the instructions are to use 
Devnasri script for teacbing Hindi. It will be ensured ~hat these 
instructions are carefully observed by all the teachers. 

[M.H.A. O.M. No. 21/61/7O-ANL, da~ed the 30th December, 1970]. 

Recommen~ation (Sr. No. 66, Para No. 9.33) 

The Committee appreciate the difficulties of Government in at-
tracting qualified teachers to join the Educational Institutions in the 
Andaman and Nicobar Islands. They, howev~r, noote with s~tWac­
tion that n!,!cessary steps have alreaqy been taken by Goverrunent 
and the present 'dearth of teachers will be overcome in due course 
of time. 
1673 (Aii) LS-30. 
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Reply of Government 

No comments. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 67, Para No. 10.31) 

The Committee, after visiting some of the places in the Andaman 
and Nicobar Groups of Islands, are inclined to agree with the ?bser-
vations of the Inter-Departmental Team that in view of great dis-
tances of these Islands from the mainland as also inter-island, the 
provision of adequate health measures assumes great importance. 
They have noted from the information furp.ished to them that effec-
tive efforts are being made to improve upon the existing Medical 
facilities and they hope that effective steps would be taken to im-
plement the various schemes already envisaged to augment health 
services as expeditiously as possible. They would, however, like 
special attention to be ,paid to the provision of medical facilities in 
the remote Islands where it does not exist at present. An endeavour 
should also be made to post mid-wives f~nd dais in every village as 
far as possible. They would also recommend that at least one Am-
bulance should be provided in each Hospital to attend to emergency 
cases. 

Reply of Government 

This has been noted and ejforts are being made to implement the 
recommendati'Ons as early as possible. 

[M.B.A. O.M. No. 21/61/70-ANL, dated the 30th December, 19701. 

Recommendation (Sr. No. 68, Para No. 10.32) 

The Committee note that a dispensary is generally manned by a 
compounder and a ward attendant and mid-wives and Dais are posted 
to outlying stations. In 'Order to meet the growing needs of such 
medical personnel both in hospitals and dispensaries and outlying 
stations, and to augment their availability. The Committee suggest 
that training facilities may be provided in Port :Slair. 

Reply of Government 

The r~C'Ommendation is noted. Training facilities are available 
in the G. B. Pant Hospital, Port Blair for following courses:-

(i) Auxiliary Nurse Midwives' Course; 
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(ii) Compounders' Course; and 

(iii) Dais' Course. 

[M.II.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 69, Para No. 10.34) 

Th" Committee hope that all possible steps will continue to be 
taken to keep the dreaded diseases like T.B., Cholera, Small-pox, 
Malaria etc. under control. 

Reply of Government 

This has been noted with a view to implementation. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 71, Para No. 10.44) 

During their tour to these Islands, representations were made to 
the Committee to the effect that 'Kaccha' wells should be made 
'pucca' and wherever wells were not existing, these may be dug and 
bunds may be constructed, wherever, possible, to augment the 
drinking water supply. The Committee are happy to note that 
steps have been taken by Government to augment the drinking 
water supply at Port Blair by the construction of Dhanikhari Water 
Project by 1972. A regards other places al~o, the Administration 
have taken steps to improve the drinking water supply. 

Reply of Government 

This has been noted. 

[M.H.A. a.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 72" Para. No. 10.45) 

The Committee note with satisfaction that a provision has been 
made in the Budget estimates for 1970-71 for construction of wells 
and that it is proposed to take 117 more wells in different villages 
during the coming few years. Apart from this piped water supply 
has been provided to a number of villages in South Andaman. But, 
from the point of view of Public Health this problem is very impor-
tant and the Committee hope that efforts will continue to be made 
to meet the grwing demand for the supply of Drinking Water from 
the various Islands with the growth of local population as also re-
settlement of East Pakistan refugees, Repatriates from Ceylon and 
Ex-servicemen, in due course of time. 
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Reply of Govel"DDle~ 

This has been noted. 

[M,RA. O.M. No. 21/61/7O-ANL, dated the 3O~ December, 1970]. 

~~elld~tiO." (Sr. No. 73, Para No. 11.7) 

The Cqmmittee are unh~ppy to note that there has beep heavy 
shOl'tallls consi~telltly during all the thr~e ~~ periQQs. ~s against 
toal approved oulay of Rs. 558.050 lakhs, R.s. 603.135 lakhs and 
Rs. 979.320 lakhs for the First, Second and· Third Fi~~ Y~~r Plans, 
the Budget grants were Rs. 120.450 lakhs, Rs. 765.774 lakhs and 
Rs. 843·925 lakhs and the amount of actual expenditure incurred was 
only Rs. 85.472 lakhs, Rs. 364.867 lakhs and Rs. 636.202 lakhs respec-
tively. The Committee are not at all convinced with the reasons 
given for these $hortfalls such as l~ck of e~perience, delay in sanc-
tions which at best are administrative and· could have been over-
come with a little mOl'e prudence, zeal and irnaginat*v.e planning on 
the part of those charged with the re$po~lbility Qf e"ecut~g the 
schemes. They hope that such shortfalls would be avoided i~ future. 

Reply of Government 

This has been noted for compliance. 

[M.H.A. O.M. No. 21/1/71-ANL, dated February 17, 1971]. 

Recommendation (Sr. No. 74, Parl' No. 11.8) 

The Committee are all the more unhappy to find that there was 
no integrated plan for this Union Territory in the Firrst Five Year 
Plan and that merely two isolated schemes, namely, Road Schemes 
and Colonisation Scheme, were taken up during that period. It was 
only from the Second Five Year Plan onwards that planned develop-
ment in these Islands was undertaken. The Committee would like 
to stre~s the importance of having an integrated plan comprising 
schemes for all round developmel\t of this R~gion with its own 
peculiar problepls because of phy~ical, economic and strategic 
characteristics. While endorsing the view of the Inter-Depart-
mental Team on Accelerated Development Programple for these Is-
lands that the Area Development Plan in respect of this Territory 
should necessarily be different from thltt adopted in national plans, 
the Committee suggest that in regard to execution of development 
schemes special attention should be paid to ~ecllre the maximum 
support and cooperation of the people livin~ there so as to inculcate 
in them a sense of involvement and participation. 
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Reply of Government 

This has been noted. 

[M.H.A. ().M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

hc:"mDr~cflltioi1 (S-i. He. 75, Para m. H.lt) 

It is needless to over-emphaaize the importance attached to the 
Five Year Plans in boosting the economic development of the country 
but it all depends upon the successful implementntion of the various 
schemes and achieving the targets laid down. The Committee are 
not happy nV'er th'l! performance of the first three plans and as such 
they would like the Government to learn a lesson fiom their past 
e"l'ei'ience in the execution of the earlier PlaIis and to proceed with 
grat car!;!, rroper planning and top speed to achieve the targets laid 
doWh in the Fourth Five Year Plan. 

Reply of Govemment 

This has been noted for compliance. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

RecOinmendatio~ (Sr. No. 76, Para No. 11.23) 

The Committee feel that a lot of work is required to be done to 
awaken the rural population of these islands and to infuse in them 
the idea of Panchayat syste'm and the benefits accruing as a result 
thereof to the whole village community. They hope that effeetive 
steps wi1l be taken by Government to make the Panchnyat system 
popular in the villages. 

Reply of Government 

This has beeh noted and efforts in that direction are being made. 

(M.H.A. O.M. No. 21161170-ANL, Dated 30th December, 1970). 

1\ecommendatioD. (Sr. No. 77, Para No. 11.28) 

The Committee hope that with a view to obtain their advice and 
to ascertain their needs and to give the local inhabitants a feeling of 
involvement, as far as possible, the State Planning Committee should 
meet at least twice a year regularly in future. 

IWply of Government 

This has been noted for compliance. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 



CHAPTER IU 

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT 
DESIRE TO PURSUE IN VIEW OF THE GOVERNMENT'S 

REPLIES 

Recommendation (Sr. No.8. Para No. 2.31) 

The Committee note with concern that it takes an unduly long 
time to fin up the vacant technical posts in the Administration due to 
un-willingness of selected persons to join their duties in these Is-
lands. They would suggest that Government may examine the feasi-
bility of providing more incentives to talented persons with a view to 
attract suitable personnel from the mairiland. 

Reply of Government 

The matter is being brought to the notice of the Third Pay Com-
mission. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 15, Para No. 4.14) 

The Committee note that the Andaman and Nicobar Islands are 
one of those few regions in the country where the percentage of 
forest area is much higher than the national average. They need 
hardly stress that these forest possessing valuable timber of com-
mercial importance are vital not merely for the economic develop-
ment of these Islands but constitute a national ass.et in view of the 
present as well as likely future gap between the demand and supply 
position of the timber for various industrial and other uses in the 
country. The Committee consider that the efforts put in and the 
results achieved so far in the direction of forest extraction and 
development are meagre as compared to the vast forest resources 
available in these Islands. In this connection they are constrained 
to observe that while every State Forest Department renders a sur-
plus revenue, the Forest Department in these Islands is incurring 
loss which has to be made good by the Administration. Even the 
Saw-Mill at Chatham run by the Forest Department has been show-
ing loss. The Committee feel that this state of affairs is largely due 
to bad management and lack of initiative. The Committee WOUld, 
therefore, recommend that Government should institute a therough 
probe into the cause of recurring loss and niis-man'agement in the 
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Forest Department and fix up responsibility for these state of 
.affairs. 

Reply of Government 

While it is true that the Andaman and Nicobar Islands are one 
'Of the few regions in the country where the percentage of forest 
area is very much higher than the national average, but at the same 
time the forests of the Andaman and Nicobar Islands are scattered 
.over more than three hundred islands unlike the mainland State 
Forests which occur in more or less contiguous and compact areas 
.of fairly easy accefsibility. As a result, considerable development 
.of infra-structure in these islands is necessary and step~ Slrp bpin~ 

taken to develop these 
-~ 

After meeting the local demand for timber in the Islands, certain 
-quantities are exported to the mainland markets. With the in· 
-crease in the shipping freight rate for timber from time to time. 
the last one of 20 per cent being effective from 1st April, 1970, it has 
not been possible to market this timber at profit. As there are a 
few local labourers available in Andamans, most of the labourers 
for various forestry operations have to be inducted from the main-
land and they are engage(! on a permanent basis on high wages. 
All the stores for various works are also to be brought from the 
mainland at heavy freight rates, etc. 

The Government Saw Mill at Chatham is working mainly as a 
scavanging unit to use such logs as are not easily saleable in the log 
form due to various defects to meet the iocal requirements of sawn 
limber. Due to poor grade of timber fed into the faw mill and 
production of thin sections required for local house constructh:m 
the wastage percentage is comparatively high. Besides, this Mill 
mainly produces sawn timber for sale to the local people and for 
supply to the local Government Departments and the sale prices 
are fixed on the lower side on a~count of the comparative backward-
ness of the. territory and absence of local building materials, etc .. 

1n view of this, the Government Saw Mill is showing some losses. 

Apart from the above, unlike the Forest Departments on the 
mainland, the Andaman Forest Department has been declared a 
"Commercial Department". While working out profits and loss 
accounts of the Department, it takes into account the depreCiation 
'On capital assets, royalty on departmental extraction of timber and 
;a number of tJther sur,dry Items, one of these being the interest 
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on the Capital-at-Chargelformed by the dues realisable from MI', 
P. C. Ray and Company, the North Andaman Licensee. All th* 
factors have contributed towards uneconomic working of the Depart-
ment. The Government had appointed a Cost Accounts Officer 
during 1968 to go into the accouriting procedure of the Department 
and suggest measures. for improving the same. His report has been 
received and. c·ertam. aspects of the matter have been taken up with 
AccOuntant Genera:l (Central), Calcutta, under whose jurisdiction 
the Aridamari Forest Department Works, for rationalisation of the· 
accountS. 

Scientific management of these forests is based on working plarls 
and schemes drawn up from time to time. To improve the stock 
of timber in the forests, about 22,00() hectares of forest area have 
been successfully naturally regnerated to produce better stockitig 
of more valuable timber species than those in the existing natural 
forests. In addition, about 7,000 hectares' have been planted with 
valuahle species such as Teak and Padauk. There is al~o a program-
me to rai!e about 500 hectares of teak and padauk plantations 
annually during the remaining years of the Fourth Five~ Year Plan. 

The Government have also proposed to send a Study Team to 
advise the Andaman Administration on the pricing structure for the 
Aridaman timbers, better utilisation of timber and improving logg-
ing practices. 

LM.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 17, Para No. 4.24) 

The Committee are unhappy over the whole affair of P. C. Ray 
& Co. Calcutta. They are surprised that although from the very start 
i.e., right from 1951·52, the performance of the contractor was far 
from satisfactorY and they were guilty of serious breach of con-
tract, notice of their acts of commission and omission was taken 
till December 1~. Consequently, the Administration has landed 
itself in legal difficulties. Lack of proper vigilance and utter 
indifference to the wpole matter by the authorities concerned has 
put the forest department into a huge loss. The Committee, there-
fore, recommended that an inquiry may be instituted into this 
affair with II view to fix responsibility for the lapse. 

Reply of Government 

The Union of India have been taking timely action for the vari-
ous laplies on the part of Messrs. P. C. Ray & Co., from tiJDe to time. 
As matters did not improve and while the Government was contem-
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platiUj to consiq.er the question of taking severe action against the 
Company in 1960, the Company invoked the Arbitration Clause of 
the Agreement. As a result, several Arbitration and High Court 
eaS'eB have come about and these cases are stilI pending before the-
Arbitrator .and various Courts. In view of the legal complications 
involved, the Government considered all aspects of this question 
and also the action to be taken against the Company, in consulta-
tion with the Ministry of Law from time to time and at eVery stage. 

Incidentally, it may be stated that in para 2.22 of their Fifty-
fourth Report for the year 1965-66, the Public Accounts Committee 
had made, inter alia, the following observation:-

"This indicates that there is something radically wrong about 
the Agteement and its working the rieeds investigation 
by an independent agency as to how the agreement has 
been entered into with this particular C'Ompany, what are 
the lacuna in the Agreement, whether it would not desir-
able to cancel the agreement rather than spending public 
funds on litigation and Arbitration year after year, and 
other such allied matters. The Committee desire this 
investigation to be set afoot at an early date". 

In pursuance of the above recommendation of the PAC, this 
Department constituted, in August 1967, a High Powered Commit-
tee under the Chairmanship of Shri N. N. Wanchoo, then Secretary, 
Department of Industrial Development, Shri T. P. Singh, then Secre-
tary (Finance) and Shri R. S. Gae, Secretary of Department of 
Legislative Atfatrs as its Members. This High Powered Committee 
made certain observations and it was ultimately decided in consul-
tation with the Attorney-General of India, the Ministry of Law and· 
as a rtsult of this Committee's recommendation to reVoke the Licence-
in December, 1968. A notice for revocation of the Agreement was· 
accordingly issued in December, 1968 and steps were taken by the 
Andaman Forests Department to start working in the areas cover-
ed by North Andaman Agreement of Licence. 

The Company, however, filed in the Calcutta High Court a Writ 
Petition against revocation of Licence and the High Court passed 
Orders on 17th July, 1970 to the effect that the Government's action 
in taking over possession of the areas covered by this Licence was' 
quaShed and further directed that the Union of India shOUld restore-
to the Company the possession of such areas. The Court further 
diretted that there would be stay of operations of this Order for 
three months from 17-7-1970. The Government took nt>c,,"ssary snit-
able steps in consultation with the Ministry of Law to file in time-
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the Appeal Petition before the Division Bench of the Calcutta High 
Court for vacating the Orders of the Single Bench in the matter 
and also for getting the operation of the Orders stayed till the dis-
posal of the Appeal Petition in this case. The Division Bench of the 
Calcutta High Court, before whom the Appeal Petition had been flIed, 
passed judgment on 2nd December, 1970, directing that the operation 
of the Orders of 17th July, 1970 of the Single Bench may be stayed 
till the disposal of the Appeal. The High Court has further directed 
that the Union of India should keep a separate account of the timber 
extracted from North Andaman areas. 

The above details would indicate the difficulties involved in 
taking action against the Company. It will also be observed that 
the matter has been sub-judice and a High Powered Committee had 
been appointed as a consequence of recommendation made in para 
2 .. 22 of the PAC's 54th Report (Third Lok Sabha). Attention is also 
further invited to Chapter III of the 96th Report of the Public 
Accounts Committee (fourth Lok Sabha) from which it will be 
noticed that the Public Accounts Committee have expressed that in 
view of the action taken and replies given by Government, they do 
not de<;ire to pursue the matter. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 18, Para No. 4.25) 

The Committee feel that there is no bar now to go ahead with the 
programme of extraction of timber departmentally or otherwise 
since the interim injunction prayed for has not been granted. In 
view of this, the Government should go ahead with a firm pro-
gramme of exploitation of timber in the North Andamans. 

Reply of Government 

As indicated in reply to Serial No. 17, para 4.24, the Andamah 
Forests Department started timber extraction operations in the 
North Andaman Forests shortly after the revocation of the North 
Andaman Agreement of Licence in December, 1968. Negotiations 
were also conducted by the Forests Department with the local co-
operative societies for extraction of timber from these forest areas. 
Plans were drawn up for purchase of heavy machinery, elephants, 
etc., to help facilitate large scale timber extraction work. Action 
was also initiated f~ preparation of a Working Plan for the North 
Andaman Forests. 
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However, as mentioned in Serial No. 17, .para 4.24, the Single 
Bench of the Calcutta High Court in their judgment dated 17th 
July, 1970 quashed the Orders of revocation of the North Andaman 
Agreement of Licence and directed the Union of India to restore to 
the Company the possession of such areas: The Government, how-
ever, took necessary suitable steps in consultation With the Ministry 
of Law to file in time the Appeal Petition before the Division 
Bench of the Calcutta High Court for vacating the Orders of the 
Single Bench in the matter and also for getting the operation cf 
the Orders stayed till the disposal of the Appeal Petition in this 
ease. The Division Bench of the Calcutta High Court have passed 
judgment on 2nd December, 1970 directing that the operation of the 
Orders of 17th July 1970 of the Single Bench may be stayed till the 
disposal of the Appeal Petition. The High C<1Urt has further direct-
ed that the Union of India should keep a separate account of the 
timber extracted from North Andaman areas. 

The Andaman Forest Department would thus go ahead with the 
timber extraction programme but as directed by the Division Bench 
of the Calcutta High Court, a separate account cf such timber ex-
tracted would have to be maintained till the main Appeal Petition 
has been heard and judgment passed thereon. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Serial No. 58, Para No. 8.8) 

During their tour, the Committee visited various Islands and held 
informal discussions with the· settlers. The points made by tht> 
settlers have been dealt with in detail in this charter. The Com-
mittee expect Government to examine each of these suggestions par-
ticularly the demand for the formation of a Territorial Council and 
take concrete action to help the uprooted and displaced persons to 
fully rehabilitate themselve and lead a contented happy life. The 
Committee are anxious that commitments made by Government SO 

far to the settlers in regard to their rehabilitation may be imple-
m~nted with speed and efficiency and with greater coordination 
among the various concerned Departments. 

Reply of Government 

There is a Municipal Board for the urban area of Port Blair and 
Gram Panchayats are functioning in the rural areas in the Andaman 
Group of Islands. Government are conscious of the need for broad-
ening the democratic base in the Islands. This territory is still in 
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the proeess of development and suitable action will be taken at the 
appropriate time. 

[M-.R.A. C.M. No. 21/61/'70-.ANL, dated the 30th December, 1910]. 

BIeeomBieiifttiOB (Sr. M>.s9; Par .. N.c,. 81) 

The Committee were acquainted the grievances of the Niel Hltltld, 
who had complained that due to bed soH conditions tilere is tit) ti'ii:e-
lihood of growing crop there. The chemical' report 'Of the soil points 
out that the land is sandy and eontams stone. In view 6f this tbe-
Committee recommends that a fresh probe be uadertaken t6 lind Qut 
whether the food crops will grow in the bland under llormal con-
dition and if not. steps sh'Ou1d be taken to rehabilitate the settlers in 
other islands. 

Reply of Government 

1. The soil of Neil Island, as revealed in Soil analysis is rich in 
Nitrogen and available pauash and slightly low in Phosphoric acid 
with neutral to slightly alkaling reaction. 

2. However, a team of experts has visited Neil Island fOI studying 
the Soil afresh. Further action will be taken on the basis of the re-
"ort of the team of experts. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 61, Para N1) .. 9.6) 

The Committee would like GoveOlJIlent to consider the feasibility 
of constructing a girls' hostel at Diglipur or elsewhere, if the demand 
for such a hostel is justified so that girls coming from distant places 
may have the facility to stay in the hostels. 

Reply of GovernJaellt 

Only about six girls coming from some distance to Diglipur would 
be in need of hostel facHitie-s. In order to meet this need, spare 
vacancies in the hostel attached to the Girls' Higher Secondary 
School in Port Blair are available and for this purpose stipenos at 
the rate of Rs. 301- p.m. along with free travel concessions to and 
from home twice in a year a'realso given. The question of a separate 
girls' hostel in Digliput would be kept under constant review. 

[M.H.A. O.M. No. 21IillI1O-ANL. dated the 30th December, 19701 
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Recommenda.tion (Sr. No. 6~ paJ'.8 No. 9.15) 

The CQm~it~e feel ~h3t i~ ~e fi.elq of ~atiQJ1 much has yet 
to done to cOfle with groww,g P.eeds of increasma population. They 
J;'~~o~~d that Gov81~ment may reconsider their decision to close 
t~e ewning $,Jses whi~hare at PfellCjUl~ ~ing run for the benefit of 
tb.e ~o~king classes as it will };lelp them to raise their future pros-
pects. 

Reply of Governl1lent 

The Punjab University granted aftn~tion to the Dear;ee College 
at Port Blair as a day institution and not as an evening institution. 
Since the College was s~rted in the month of Oo~ber, which was 
mid~e of the session and sufticiant number 01 day scholars were not 
available, evening cl~ Wire run as a very temporary measure. 
Now that sufficient number of day scholars ~ave been fo~thcoming 
since last year, the College is being run mainly as a day institution. 
Such of the students who had joined the evening classes are being 
allowed to complete their course. Fac~lities for corresponqe~ce 

course have also now become available for inservice candtd~tes. Tile 
available resources are too meagre to run both day and evening 
classes. The evening classes had also come in the way of arranging 
extra curricular activities after college hours. Ke~p~ng in view 
all these factors,the Administration finds it qiffic\lJt to run 
evening classes at the Government College, Port Blair. The inservice 
-candidates can instead take correspondence course to better their 
prospects. 

For opening an evening College tor the inservice candidates the 
additional expenditure involved will be about RI. 60,0001-. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

The Committee note with concern that studlJjllts have not shown 
much interest in taking advantage ot the technical education by 
availing of the facilities of stipend and reservation of seats for 
tec~ical edUcatio~ in th~ mainland. They recommend that some 
effective steps .would be taken by Government to attract more 
students to take to the technical education. The Government may 
also consider the feasibility of establishing an Industrial Training 
Institute or a Polytechnic Institution and opening of classes in 
Technology as early as possible keeping in view the overall re-
quirement of Islands. 
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Reply of Government 

The Government of India have alre~dy taken steps to reserve 
adequate number of seats for admission of students from the Anda-
man and Nicobar Islands to Engineering Colleges and Polytechnics 
on the mainland. However, sufficient number of eligible students 
from the Islands were not available. in the past for all the reserved 
seats. Efforts are being made to ensure that sufficient number 
of students take up science courses at the higher secondary 
stage every year so that the seats reserved for the Is-
landers could be made use of. 

2. The question of establishing a Polytechnic in the Andaman 
and Nicobar Islands will be considered after a proper survey of em-
ployment opportunities in the Islands -has been conducted. 

[M.H.A. O.M. No. 21/61/70-ANL, dated the 30th December, 1970]. 

Recommendation (Sr. No. 70, Para No. 10.40) 

The Committee note with concern that a large number 'Of posts of 
Medical Officers are lying vacant in spite of the efforts made by the 
Administration to fill them expeditiously to the detrimE(nt of effec-
tive rendering of medical services to the public. They would re-
commend that the position may be reviewed at a high level and the 
reasons for the Doctors not agreeing to go to these Islands found out 
and appropriate remedial measures taken to remedy the situation. 

Reply of Government 

Efforts have been made from time to time to fill the vacancies 
under the Andaman and Nicobar Islands expeditiously. Generally, 
doctors are unwilling to go to the Andaman and Nicobar Islands, as 
this is cut off from the mainland and the modern facnWes are not 
available there. 

2. Action taken from time to time to fill the vacancies under the 
Andaman and Nicobar Islands Administration is as under:-

POST 
Medical Specialist 

(Specialists' Grade) 

J • Surgical Sp.cialist 

POSITION 
Dr. M. P. Srivastava was appointed against this post 

on ad-hoc basis in September, I969 but he did not 
join duty. The offer has since been cancelled. A 
requisition for this post has been sent to the U PSC 
and their recvmmendatlons are awaited. 

The post was offered to Dr. S. P. Daa, a UPSC no-
minee. Since Dr. Das has not communicated his 
acceptance of the post, the offer of appointment was 
cancelled, and the UPSC have been approached to 
recommend another candidate from their waiting 
list or to readvertise the post (29-8-70) 
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In the meantime, efforts are being made to fill the above posts on 
ad-hoc basis by, CSIR Pool Officers. . 

GENERAL DUTY OFFICER GRADE I POST 

t. ' Anistan, Dit',etor of M,d/cal 
Sm!iUs 

2. A"authlltist 

3. Medical Officer 
(Nutrition) 

s. Lady Medical Officer 

(Two) 

6. Malaria-cum-Filaria Officer 

7. General Dutv Officer Grade 
II 

The post fell vacant on J8th October. 1969 on transfer 
of Dr. B. P. Panigrabi. The recommendation of 
the D.P.C. promoting GDO Grade II to GDOI la 
awaited. 

Dr. R. N. Lal. who was offered the post on the re-
commendation of the UPSC on the loth April,. 
1969. has declined the offer and the offer of appoint-
ment has since been cancelled. A fresh requisition 
was ~ent to the UPSC. The UPSC has recommended 
Dr. R. N. Lal again. to whom the offer of appointment 
is being made. 

The post fell vacant on transfer of Dr. Ajit H,lder, 
on J-5-1970. The recommendation of the DPC 
promoting GOO Grade II officer to GDO Grade I 
is awaited. 

The post was offered to Dr. N. C. Kumar, a UPSC 
nominee on the 7-7-70. He has been found medically 
fit and the A.&N. Islands Administration have been 
reque~ted to allow him to join the post under them. 

Offers of appointment were made on ~d-hoC basis to 
Dr. (Mrs.) Sus hila Sood and Dr. (Mrs.) Ramesh 
Tewari on 4th August. 1969 but they did not join. 
Orders have been issued for the appointment on 
ad-hDc ba~i~ of Dr. (Smt.) Radha Rani Roy. a GDO 
Grade II officer. For the other post of Lady Medical 
Officer (aVD) a requisition was sent to the UPSC. 
The UPSC have now informed that no ~uitable 
candidate could be found and advised this Ministry 
to make ,local arrangements for a period of 
one year. The Ministry of Defence who have also been 
consulted have regretted their inability to provide 
any lady Medical Officer, V.O. 

The post fell vacant on retirement of Dr. B. Gho~h 
from 1-3-1970. The recommendations of the UPSC 
promoting GOO Grade II officer to GDO Grde I 
are awaited. 

So rar as the posts in the General Duty Officer, Gr' 
II of the Central Health Service is concerned. the 
po~ition i~ that 15 posts of Junior Medical Officer 
under the Andaman and Nicobar Administration 
have been included in that Grade under the C.H.S. 
Rules. Ap;ainst them, 16 officers are working 1 he reo 
the extra officer having been adjusted against a birh~ ri 
gra~e. As such, the incumbency position 11 the 
General Duty Officer, Grade II there is now more 
than full. In fact. the Andaman and Nicobar Aclm". 
themselves had desired, somtime past, that no mll re 
Junior Medical Officers should be posted under 
them for the time being. More docton will, however. 
be posted in those Islands on receipt of the recom-
mendations of the UPSC against this Ministry 
requisition for bulk recruitment to the General Duty 
Officer Garde II of the Central Health Service, if 
the Amdn. of the Islands ask for their services. 
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3. As will be observed from the above note, there is now no 
vacancy in GDO Grade II posts in A. & H. Islands.EfJoIU lII'e con-
tinuing to be made to fill up the posts in GOO Gr. I and Specialists' 
Grade which are still rero,a~n,g vacant in ~he Isl~~~. ~t has been 
observed that doctors are unwilling to go to difficult and outlying 
.areas like A.. & N. Islands, Manipur, Tripura etc. c41e tc? fili~culties 
-of co:mmu~c:ation and adequate modern facilities not being awdlable 
at these places. The possibility of filling up vacant posts in difficult 
.and outlaying areas like A. & N. Islands Manipur, Tripura etc. by 
AM.C. Officers on deputation basis is being examined in consultation 
with the Ministry of Defence. 

[M.H.A. O.M. No. 21/61/70-ANL, dated. the 30th December, 1970]. 

NEW DELHI; 

July 29th, 1971. 

STavana 7tn, 1893 (Saka). 

KAMAL NATH TEWARI, 
Chairman, 

Estimates C~mittee. 



APPENDIX 

(Vide Introduction) 

Analysis of the action take" by the Government on the recommenda­
tions contained in the 128th Report of the Estimates Committee 

(Fourth Lok Sabha). 

I. Total Number of recommendations 

II. Recommendations which have been accepted by the Government (WI, 
recommendations at 5. Nos. 1,2.3.4, 5. 6 •• 7. 8. 9, 10, II, 12, 
13, 14. 16. 19,20,21,22,23,24,25,26,27,28,29,30, 31, 32, 33, 
34,35, 36, 37, 38, 39.40,41.42,43,44, 4S, 46, 47, 48, 49, 50, ,I. 52, 
'3. '4. 55. 56. 57. 60. 63, 65. 66, 67. 68,69.71.72.73.74.75,76, 
77-

Number 

Percentage to total 

[II. Recommendations which the Committee do not desire to puruse in 
view of G()vernment's repUes (n'd, recommendations at 51 No~. 8, 
IS, 17, 18. S8, S9~ 61, 62. 64, 7n). 

Number 

Percentage of total 

GMGfPND-LS Ir-I"73 (Aiil 1.S-2-9-71-12oo 
H 

10 

13 
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